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1. Instant writ petition has been filed assailing order dated 10.09.2024 passed 

by the Settlement Officer of Consolidation, under Rule 17-A(3) of UP 

Consolidation of Holdings Rules.

2.  Learned Standing Counsel has contended that the order passed by the 

Settlement Officer of Consolidation is revisable under Section 48 of UP 

Consolidation of Holdings Act, therefore, instant writ petition may be 

dismissed on the ground of availability of an alternative remedy.

3. Learned counsel for the petitioner has not refuted the contention as raised 

by the learned Standing Counsel.

4. As such, instant writ petition is dismissed as not maintainable on the 

ground of availability of an alternative remedy to approach before the 

revisional court.
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